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Penal Code read with Section 34 of the

Indian Penal Code, and further investigations
are procecding.

12. 22 hrs
BUSINESS OF THE HOUSE

SHRI
Mr. Spcaker, Sir, if you

P. RAMAMURTI (Madurai) :
look at the Order

Paper for today you will find that item No.
10 relates to a motion which says :
“That the statement made by the

Minister of Home Affairs on the 6th
March, 1969 regarding the Address by
the Governor of West Bengal to both
Houses of the State Legislature assembled
together on the 6th March, 1969, be
taken into consideration.”

1 understand that on Thursday last a
substantive motion was given by my hon.
friend Shri Madhu Limaye which sought to
disapprove the conduct of the Governor in
skipping over things freom the Address.
Under rule 186 that substantive motion,
belicve, is quite in onder because it satisfies
all the conditions in order that a motion
may be admissible laid down under that
Rule. There is not even one condition that
substantive motion does not fulfil. And, in
point of time |1 undsrstand that was the first
motion that was given. Probably, due to
inndvertence it might have cscaped the notice
of your office. If that be the case | believe
that the discussion should take placc on such
a substantive motion rather than on the state-
ment made by the Home Minister which is
nothing becausc the Home Minister only said
that he is collecting the information. What is
the discussion that can take place on a state-
ment that he is collecting the information ?
Let him collect the information and place it
before the House. We have to wait till he
has collected the information. Therefore, 1
tiink sonmre mistake has Been committed. [
did not want to raisc this point at 4.00' P. M.
today when we take up this subject because
if that mistake has been comsuitted that moy
be corrccted and a discussion started on a
substantive motion. If Shri Vajpayee wants
to move that motion F think Slwi Madhu
Limaye-will hawe no- objection whatsacver.
1t is only a question of having this discussion

on a substaqtive motion.
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MR. SPEAKER : Anybody can meve an
amendment to this motion also. Shri Madhu
Limaye’s motion was made much earlicr. A
number of meotions came in on sO many
things. Therefore, I requested Shri Limaye to
consult all leaders of the Opposition and give
a common motion. There must be some in-
formation before the House for hon. Members
to discuss. Then we got the information that
some paragraphs were not read. It is very
difficult for the Speaker to fix up a time aod
say which is the first motion that has been
received. I do mot blame the officc for what
has been put down. I take the wholc respon-
sibility. I gave instructions to them one hour
before Parliament met. The statement made
by the Home Minister on the floor of the
House is the authoritative information for
this House. Now we are considering the
legatity of it—whether the Governor can skip
over passages, whsther it is right or wrong.
We are considering only that point. On this
question the carrect officigh-information that
this House had was the statement of the
Home Minister. Therefore, [ put that deadline.
Further, this resolution does not prohibit any
hon. Member from moving an amendment,
disapproving the motion or approving it.
The House has a right to do it. But since
the motion has been admitted, there is no
question of changing it.

As is the practice in this House, I would
request every party to give the names of
their representatives who will partipate in this
discussion. Though there are many names in
this list, it does not mean that everybody
from that list will be called. We are not
folfowing that practice. Each party can give
one name. Also, any member can give notice
of an anrendment up to 2 o‘Clock or 3
o*Clock, approving, disapproving or condemn-
ing anything. But now this motion has been
accepted and admitted, to say that it should
be changed is wrong. All the parties may
give the names of their representatives who
will spcak on this motion. We will take it
up at 4 P. M.

it g fmad (gY) : Fed WA,
CILE SRS S I B S L Y
arawny ¥ afer 399 9z wgzandy
wx A farr F P ¥R v qq
EUECH!

MR. SPEAKER :[ have given

m
Nirnay. Y
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oft vy fowd : wq X XY A A
g g &g e o & o
T Aifore 1 & qrE T | wwar
T AT §ITT TEITT Aq F, 59 IR
¥y F1E wer aE § | W "radg
gy, off fg37 gef a1 ot wea fagrd
MUY, I JETE FT AW FAT AR &,
A Iq¥ Au w1 e A & A g9
fos oz e fF AT N wwE §, SER
o1q Jq AfIY | gER 9T A ared
I YT |

MR. SPEAKER : As I have already said,
1 have given my decision. Now if you

want to make a speech, 1 have no objection.
But 1 have given my ruling already.

SHRI RANGA (Srikakulam) : What is
there to argue about your ruling ? Is it not
final ?

MR. SPEAKER
happening now.

But that is what is

Wt wy fowd : AT F AT
@ ¥ A IFW@ TR AW
sEeqr &1 SH 1 WO ALY IT T
fad

SHRI RANGA : 1 may inform Shri
Limaye that I am dealing with the chair and
not with him. The chair has given its ruling.
Now, how could objection be taken to that ?
(Interruptions:

st Ag fawd: weqw Adw, #
STEEAT FT I8 IS W |

st @ (30) : weaw W T,
AN a3, = Ay foudy, 9 9
qRT IS W @ I (W WS
WTET I3 T AfeF TE 7

MR. SPEAKER : I would not allow
all this. What rule T have violated ? There
cannot be any point of order on the ruling
of the Speaker. How can there be a point
of order on that ?
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ot wy forwd : weger WERE, WIOR
s T F19 qrET WTE WIS 93 @I

37

MR. SPEAKER : Now what is the point
of order ?

Wt ag famd : gy wd@, @
Y ara @ gfay T

ot firg Ao (FEd) ;- #7 gw ?

Nt Ay fomd . wANE sTE QY
weqer af &

SHRI SHEO NARIAN : Sir, 1 would
request you to put an end to all this. Every
day after lunch hour, at 2 O’Clock some
point or other is raised, saying the Speaker
has said this or that.

MR. SPEAKER : That is why I am
finishing it now. Now this motion had been
admitted. This discussion is closed ; there
will be no more discussion about it. If Shri
Madhu Limaye wants to argue on any other
point, he may do so. On this point, he has
sought my permission to raise it and I have
allowed him to raise it. He was kind enough
to inform me also that he was raising it. A
decision has been taken on that point and that
issue is closed. If he wanted to raise any
other point, if he had written to me, I would
have allowed him. I have no objection to it.
But now there can be no discussion on this
point.

sit 7w fomd : wegw wdiw, SO
IR g fE "9 Fg ar fE wee |4-
geafa § 1€ e w3, @) A9 S9
qT fa=rT w4

MR. SPEAKER : I my self announced it
that if all the parties want to move it, they
can do so.

st Ay fomd : ged @i &Y oy
&t & Faret & vy araa £  §F fEg
™ AT F AE FT 3T wwEaT g A
78 g 7 & fF g% I s oy
a1, TafaT g% & 9g vEE 3W F@ 10
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wiwg & @iy faget a Afaae
TETE Y @ w79 &1 wluwre W @
oft Tgfy a1 faar Ay a1 1 & @ swTE
Y Jqr FTA 7 o fh1< A avorady ar s
fe7 qusit ®1 23 & fog a1 @
T Y 3@ aX & dro Ao w1€ N g
g g AR gAR Mfew a1 g -
IgF arX F M% faarg 7€ & gwar g—
a 9ok arg facg faaw wlx @ &
o 3E< #Y ag gewefeq wgw faar =
TENT FY A AN ATy g7 #% A1
g o g7 A A g7 #3 &
gax fan 7&Y @gar g 1 & fagtat & arg
FI TGN B! AT TR W OAFCE ¢
“That this House disapproves the action
of the West Bengal Governor in not
acting strictly as a constitutional head
inagmuch as he has refused to read the
text of the mandatory address, as drafted
by the Cabinet of West Bengal, and
provoked ugly scenes in the Legislature
and raised a needless constitutional contro-
versy with frightful implications to the
already strained Centre-State relations and
the future of democracy in this country”.
Tg geard 9% &fag gAw FEaw, @ro
o mwrdo (wifFee), Ho dto mrdo,
e shig Y T ¥ N grEeT F 5
sf1 qITIGAT ¥, 37 4 FEEd] F Eq@d
g gEa § Wi s @ R
yETa B A AR g N gy A
feddt & &, 3 #rd A 7 1 IfwT
geezfea gEard W | zEfAC A@ 9
TR A AT FAHFL AIqgT & qW F qIg
frag afedr

MR. SPEAKER : The njrnay has already
been given. I am not going to change it.

ot ve fowmd : ag famgw awa &
ag regrarfarn, adiZa & 198 fam &
faars & 1

MR. SPEAKER: I have given my ruling,
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whether you like it or not. It is there. There
will not be any change.

12 31 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION—Contd

MR. SPEAKER : We now take up the
General Budget. We have already taken 4
hours and 50 minutes. Another 15 hours and
10 minutes remain. Shri Manoharan.

SHRI MANOHARAN (Madras North) :
Mr. Speaker, Sir at the outset let me offer
my birthday greetings to the author of the
present Budget, Mr. Morarji Desai. He is
now 73. He stands between the two mighty
orders, the order that is dead and the order
that is emerging. He might have seen in
life much and gained rich in experience, not
only political but social, economic and what
not of the country. I can console myself by
thinking that our Finance Minister can be a
better guide, though not a good master, of
the affairs of the country. Mr. Morarji
Desi knows better than anybody else regar-
ding the affairs of the nation. He knows
where the wind is blowing ; he knows where
the shoe pinches. So, I want to make some
observations for the consideration of our
Finance Minister.

After 1967 General Elections, the
country has got the unique opportunity of
passing through a certain mental and intel-
lectual revolution. The people in the country
are now trying to write the history of their
own. The monolithic order, the Congress
Party, enjoyed in the past 20 years has been
smashed to smithercens and the myth that
the Congress Party alone could deliver the
goods has been exploded. All over the
country, a sense of responsibility is aroused
and a sense of participation is registered.

12.33 hrs,

[MR. DEPUTY-SPEAKEK —in the Chairl

It is true that the fathers of the Consti-
tution had thought that till eternity one and
the only party, the Congress Party, will rule
the country and they would not have visuali-
sed a sort of contingency that the Congress
Party may go to the walls and the opposition
may takc up the administration of the



